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ise ‘of the powers conferred by s ;gcuﬁn 22 of the Tripura Statc

983 (1 of 19840, thr: Slafe Govemmeni hereby makes the follow-
les, ‘mamely = :

L

fitl; and cmmencement—- -.‘.,.! S

hese Tules ‘may be called tbc Tnpura Stazg Rtiﬁ?s‘.lgl_}iSCip]im,
cmcc Condmops ete}y Rules 198s. A

b
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1) a3 :‘3& Jrulcs, WnlEsS the context. othnmsc nzlrcs—-k
Bavs

};wAct" means the “Tripura State R:ﬁ&r Act 1983..as amendcd
: :from time to time;

AaBET] T b mgnhee 2 o

(5) “‘appcm!nt" i'ncans zn appendix appcudcd m ‘hcac ru]cs,
S ey “farm” means a form annexed’ tcr t_hcse mucs*

fd) “gcncrai duty rank™ ‘means pagonsh;::ﬁmmmg duties in:the
" . Riffles other than that of a transport, Lamd; signal and medical
-platopn._and, pegsons performing: Guties~other ihan those of
wademan, carpenter, taﬂer mason, e.ec;nman painter and
enrolicd fotlowery; :

"-'f"{c) “section” means a ssction, ot *h‘c At

% wiE ST e

7. : 15 r(!* SEE e w5 m K; 1" -.*-.'._."1 e £ oy & Sy i
e C@NBH‘IG\JS OF SERVICE AND, O‘EH}:R RT*LM‘EB ﬁgAﬂERs
i .’ B 'e ﬂi.r’r;* i m I it i e

‘eral prirzcxpim f@r pmzﬁotmn.» few®

G o e i el .?--«'.' G
.propiotions to vanous generai duty- Eﬁ-ﬁﬁa shaé%c*mrihﬁ *bagiy
swith due: regard. to ‘centerity ‘andSsubjectiiln the ‘provisions df -
) ara} from ‘amongst thﬂse who are qualificd ahii *emmmendcd fo'

SE

kLo

% 'Ie, seniority wiil have wmghtagc ‘of 50 m&ri:s the wmghtag-:

of mmt shall be assessed out of maximum of 50 marks to be all oucd as
Y ndcr p -

Lo ” H B -:—-\r\ oot
E.a) by reporting officer . - 20 macks
() by Ieviewing officer- g_g lmlaf}ké

&) 53{ accepting cﬁce: vt s oo, - SOLPORRES e o

lepimamon *—The. teyms “accepting: officer’ F'reviswing officer” angd

"fﬁpﬂﬂmg oificer” shall have- ifie samer meaning as zre assignad to them
If:SP&C[ 23’ i sub-ruls (9] of ruls 12 of thess les
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e (3) For exceptional reason to b: reconded in writing, the Comman--

dant may promote any Riflemen, Lance Naik, Naik and Havildar as Lance

4 ‘ MNaik, Naik, Havildar and Naib Subcdar-fés;:cctivciy. Provided that such

promotions shall not exceed 0% (ter percent) in case up to Havildar and

3% (five percent} in Case of Naib Subedar of sanctioned strength of the

rack to which zn vngualificd Person is 1o be promuied and for such pPramo-

tisn of a Havildar to the rank of Nai Subcdar privr approval of the
Deputy Inspector General shall be reguired. :

' (4) While promotions to the rank; of Lance Naik, Naik and Havildar

-shall be on the Battation basis, the promotions to the rank of Naib Sube.

dar and Subedar shall e on the bugle of combined senlority of all the

‘Battalions of Tripura State Riffes. ] i

-A. Approved Jist: . O

{1) Approved - lists of candidates qualified and recommended for
promotions to different general duty ranks shai] be prepared and reviewed
annually as follows :—

sk 7 Designation of the Hst and Rank Aumthority required 1o prepare,. raview
, No, for promoton 10 whigh fo be . =nd maintais current approved ists,
prepared. :
(j List—aA For promotion of Rifte- | _ Commandant of the Battalion con-

men as L/Nks. Y geragd

(M List—B  For prometion of Lan - ~do-
MNaiks as Nalgs. : B ey

¢ (i) List—C  For promotion of Naiks ~do-

as Mavildars,

(iv) List~-D  For promotion of Havile . Deputy LlospectorGenors
dars a5 Waib-Subedars, ©

{v) List—E ~or promotion of Nais . Imspecton-Generat
Subedars as Subedars.

{2} A list shall rewnain valid for a period of 12 months from the fArst
of thc month foliowing the month in which the same is fualised.
(3) A person included in a fst shall be ordinarily promoted to the
next higher rank in the onder of his pusition in the concernad list unless
-he hes in the meanwhile been acocused or Farnd puilty of prose micoomd o0
o ineilecizncy or fdscigiion, which renders him, in the opinion of the
authority compelent 1o maintain the concerned list, unfit for time being.
soyeen o fon sueh prometion. ¢ v s ' :
7 (& A person who figeres in a fist and whose conduet i5 under nquiry
-0 ipvestigation or {rial shall alie not be promoted Gl the result of inqury,
“investigation or triat pendinz against fim i Known and his suitability for
the promotion assessed afresh in the light thersof by the authority required
7 o maintan the list. ‘
' E5F Th mietion af e sase o e s ol o use snay be
ordinarily determined, subiect to the prasisen of the sub-rule 6, by the
date of his selection for inclusivn b (ke concerned fist lor the st tipe
ol and e Interse ‘position of the persons selected on the same day for the

&
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frst ¥ime, shall be the same as is their interse seniority immediately before
“such’ selection, o ’

(8) The names of the persons who are found guilly of gross miscon-
nct of indiscretion or whese performance has deteriorated shall be exolu-
cded from the new Hst to be prepared after annual review mentioned in
subrnde (1), Provided that exclusion shall not opcrate as a permanent
bar for the individual concerncd for beiag considercd Tor inulusion it the
'\su{:quq;:ent fist and in case he is sclected again for inclusion in the list
he shall not be asigned- the position which he had occupied in the earlier
‘upless’ specifically ordered by the competent authority mentioned in
Y-rule (1). :
(7} A person whose conduct is uader enquiry or jnvestizgation or toial
all bz considered for inclusion in the list as if oo such enguiry, Ivestiga-
jow .0r proceeding is pending against him. |

v {8) The persons away on deputation, foreign sarvice, ete. should also
“be. copsidered far inclusion in the concérned hist ws if they are actually
58 ing in the Rifles,

Conditions for cligibility for approved Ists:

(1} A person should satisfy the following conditions to become eligi-
ble for consideration for inclusion in the. concerned approved lists . —
Approved list —A—For promotion of Riflemen as Lance Naiks.

() Must have completed three years satisfuctory service as a
Rifiemun after afiestaiion; . ’
Provided that when sufficicat number of Riflemen with three
years service are not avadable, the Denuty Inspector Genoral
may suuably telax or waive this condition.

{b) Must have passed third class certificate of education ; Provides
that when sufficicnt number of Rifiomen possessing this quali
fcation are ot availeble, the Deputy Inspector-General may
permif that those nol posessing this gualification may also
be conddered for inclusion #1 the list subject to ihe condi-
tion that theie failure to acquire this qualification within two
vears of the date of their promoiion shall entail their auto-

© v matic reversion to the rank of Rifiemen, '

... k&) Mpst have passed juniorcadre cousse s . 0 -

Provided that when seficient aumber of Riflemen possessing the
falification are not aveilable, the Depuiy Inspecior General may permit
that those not possessing this qualification may be considered for inclusion
In the list subject to the condizion that their faiture to acquice this quali-
“feation within two yeurs of the date of their promuotien shall entail theie
- @itomatic revelsion to the rank of Riffepma,

Approved list—B—For promotion of Lance Waiks as Naiks.

e (&) Must have at feast two vears satisfactary services as Lance Naik:
s Frovided that when <ufficicat number ol Lanee Naiks with 1w vears
Sulislactory service are. not avasbable, the Uepuly dspeoier General may

- suitably refax or waive this conditivn.

= i
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(b} Must have passed thind class certificate of Educatioﬁ;
Provided thar when sufficient number of Lan:e Nalks possessing this

‘qualification are not available, the Denuty Tnspecter General may permit

that those not possessing this qua?rcaum ey be considered for inclusion

“in the list subiscr to tbe Pcndhrm that eheir fpitbu-e o gcaise this guali

fleation within two vears of the dete of their prenotion shall entail their
autometic reversion to the rank of Lance Maik and if their promotion as
Lance Najk was 2ls0 sonditional as above the said neriod of two years shall
bz reckned from the date of their promotion as Lance Nadk,

(c} Must have passed junior cadre course:

Pravided that when sefficient aumber of Lenre Naiks possessing this
qualification are not avhilable, the Deputy msm:crw General may permoit
that thouwe not po sessing this qualification may be considerzd for inclusion
in the list subicer to the condition that ¢heir failure to auqmrc this gquali-
feation within two years shail enrall their avtomatic reversion to the rank
of Lance Naik ard if their promotion as Lance Naik was olso ‘conditional
2s above the safd period of two vears shall be reckoned from the date of
their promotion 2« Lapes Naik

Appraved lst—C—For promotion of Neiks as Havildars:
(2) Must have at least throg veats satisfactory service as Naik,
(b} Mus: have passed second class.certificaie of education,
(e) Must have passed senior cadre courss.
Approved lst—— For promotion of Haviidars as Maib Svhedars,
{2} Must have at, least five years satisfactory scrvice as Havildar
(b} Must have passed first cless certificate of education.
{c) Should not be above the age of forty years as on 1Ist day of
July of the year in which the list is finalised.
Agproved list—FE—For promotion of Naib Sabedars as Subudars,
{(a) dMust have at least five yeers satisfactory service as Naib
Subedar, -
{b) Must have passed first class certificate of education.
(¢} Should not be ebove the 2ge of 45 vears as on Ist day of July
of the vear in which the-fist 5 faaliscd.
{2} The durations and syllabus of jualor cadre course and senior c’!drl:

Tnls i d-i-(i L slandad 9k PEC;.EC;C::».-J TogAiTsa N ...'-}: ChoalL "’-'-',":’.1: 1' %

passing' education cartificates of different classes as alse qualifying marks
for these colrses and ccruﬁn:afes; ‘shall be laid down - bv the Inspector
G:.uu.al by orders in writing, provided that she wondard of pmfimtncv 10

e acquired for Brat class, second c"w* and third clasy education certificate
examinations corsiucred. by the Rifles Dall be ropectively eguivalent Lo
Muadhyamiik, Clans - Th o clos VEE coonmiation.

{33 INotwiths’ ane
having nassed at
decmed to posse.s firs
required 10 possosy

c*'*vaﬁw provisasts of these rales. tha persons

adhvamik or an equiviaient cxamination shall be
aton. Lhoy seain not og
shee guestion cerlificates 1o




q’.@h& for consideration for inclusion in any of the above fists. First,

apd:third class education  certificates awarded. by. Army, BSF,

other Central Police Organisations shall be consicerc equivalent

sponding certificates of the Rifies. ,

re_ for. preparation, approval and review of fsts A, § & C,

il i?,bf ) preparation and review of these lists, Commandant shali
Gdmmendaticns ‘from the Company Commanders umder whom the

;tbx_ljé;ébnns’idcrad for ing:lu;ian in the lists 10 be prepared are serving
fhe Commdndant shall . scrutinise these  recommandations with
16 to the service records, semiority lists and  annual confidential
‘of the persons concerned,

JeiAfter satisfying that the persons recommended for inclusion in
ﬁtc fit for promotion to the rank for which the concerned list s to
dred and the persons not so recommendad are nol yet 4t for such
1, the, Commandant shall finalise the fists. Commandant shall be
plent to include 2 person who possesses gualifications prescribed in
3 of thesé rules in the list concerned even though the said person has
- beéit recommended by concerned Company Commander for this pur-

- ,umsg sub-rule (1). . .

{8 For. the preparation and review of this list, the Deputy -Inspector-
€l shall invite recommendations from the Commazadunts under
Win the Havildars to be considered for inciusion in the list: are serving.

- (3 The Commandant, shall consult the Company Commanilers, under
1058 control the Havildars to b€ considered for inclusion 1 ine iist are
posked before submitting theit recommendations to the Deputy Inspector-
‘General

" (3) These recommandarions shall he seostinined By the Dupusy Tnspoe-
- tor-CGleneral with reference to the service records, ssniority list and annual
Bfidegtisl records of the individuals ceacerned to satisfy himself thal the
ndividuals recommeaded for inclusion in the. fist are fit for promotion as
aily Subedars and individuals not thus recommended are not vet fit for
h promotion.  The BPeputy Inspector-General shall be competent to
cluds dy’eligible Havildar.in.the-list-oF. recommended Liz: 2dars even , .
anuigh El}é‘épngemed Hayildaf“hastgﬂt Bezn récommended by Comiman-

" {4 The individuals finally selected by the Deputy Inspector General
.. shall bt tested for their profcicacy in drill, weoons, field cralis, tactics,

Iz# and procedure by a Board of Oficers comprising the Deputy Inspector-
~ Geaeral and two Officers of the rank of Commandant to be nominated by
. the Inspector-General, of whom at least one should, as far as possible,
" beloug io the Rifles.

S (8 The syllabus and qul'alifying marks for the above {25t shall be laid
: dowz} oy the Inspector-General,
* {6} Ouly those Has ildars who quakfy in the above test shell be iacluded
a1 the is: D,
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8. Procedure for preparation of Lis{—E.

(1) For przparation ad review of this list, the Inspector-General shail
invite recominendation from Commandants under whom the Naib Sube-
dars to be considered for the list are serving.

(2) The Commandants shall submit their recommendation through
ihe Deputy Inspector-General and ne laidr shul wlse record his remarks
in respect of each Naib Subedar recommended asd each Naib Subedar not
so recommended by the Compmandant concemed.

(3) The Inspector-—(}cncral shall scrutinise the rtecommendations of
the Commandaats and the Deputy laspector-General with reference “to
the service books and Annval Conﬁdcmial reports to satisfy Timself that
the persons recomniended for inclusion are fit for promotion as Subedar
and those not recommended are not yet §t for such promotion. The
Inspecior-General shall be competent o Include any cligible Nuib-Subedar
in the list of recommendud Naib Subedars even though ihe concerned Naib
Subedar has not been recommended by Commandomt or the Deputy
Inspector-General.

(4% The individuals finally selected by the Inspector-General shall be
tested for their proficiency in drill, weapons, field eraft; tactics, law and
procedure by a Board of Officers comprising the Deputy Inspector-Geneml
and two officers of the rank of Commapdant to be nominated by the
“Inspector-General of wham, at least one should as far as possible, belong
to Tipura State Riffles. | - =,

(5} The syllabus and quainymg ma:k.s for the above test shall be laid
_dcwn by the Inspector-General. -

“(6) Only -those Naib Snb&éa:s ‘who qualify in the above fest shall.be
4ndudcﬂ m thc E list. 7.

'.t‘hc mtes-sc semom

by promotien. shali bc mméd in the feuowu*g manaer, namc[y

their

afirmed on the same date

vl

|
|

v SEEIER T EPRCENE CJRI S & . oW okl




Extraordinary Issus, June

, Gazette,

et o?-r-._ af“ basv: training :
lily 'antm, he shall. mke hJ.s scmcm; from the date of 7/
tlony - iy il
case of persois conBrmied on the same date th‘ir - i
ate bcfe:s chﬁ:manon shall remain unaffecied.  °

r;ﬁnﬁatmn lhu}' shall take their’ scmcnt} from__their _I,-f"r
5f their appointment to the rank cohcerned subject to the i 3
bolh ‘were appeinted 1o the rank concerned on the same/ 7
pi'-'pz_i';‘mec) shal] be senior; and ;
ation, the one who is confirmed ecarficr shali b //

'namcly.
person who has beem confirmed in the rank or in an
zm*lent rank shalf be scmﬁr to !he: parsons who have not

a:‘-datcs af oﬂicmuon are also xhs samc, ths one who is
_'ﬁ}l be Semar. .'-:-;-:

eputatwn or transie: fmm other orgamsat.ons) shali be _ ;
=d_‘:as.mf=t rcsms in,rank in whict o

o' Wave bcen app&)iﬂted by dm:ci ‘récruilment for purposes of
termmauon of their seniority as Raﬁcmcn.

==Central Police organisation

ate of officiation or date of comfirmation in respect of a

ipoitted to a rank in the Rifles by deputative or by trnnder shall
¢ on wihich he was appointed/confirmed (2s the case may be)

in his parent -organisation before such deputation/transfer.

i any case determination. of seaiority in accordance with the
¢t gut in these rules 13 not possible the same shall be referced

~

i




v gy Subjech 0 the’jéé;ﬁ_-__mx‘,sspcci&ad'in':ls_-t;b;i*'l_.tl;ﬁ (7). & deceased, ok
retired member of the Rifles can also bt confrmed retrospectively.. v

10, Confirmation of Members of R;ﬁes

“ihe light.of the result of

10 Tripura Gazette, Extranrdinefy{ Issue, Iuné 23, 1586 A. D.

i

to the State Government through the Inspector-General, Whose decision in

the case shall'be Jﬁnal.

“(i) .Confirmation in,any.rank or grade shall depend o e
{a) Seniority ; 2nd 4 '
(b) Avaiiability of perimaneat. posts in that tank or grade
(2) Confirmaricn of all memners of the Rifies, of ant belgw ¢he rank

" of Havildar, shall be on battalion basi. 5 e
.11 1(3) Confirmation of*Naib Subcdars. and Subedars shali be on the basis

of combincd seniority of ali the Battalions of Tripura State ‘Rifles.

- (4) Formal orders of confirmation shall be issucd by (he congerned

appointing authenity; = ;
Provided thal prior approval of the Deputy nspector-General shall be
required before ssue of such orders in respect of MNaib-Subcdars.

“(5) The claims of Riflemen Cjnctudisg  Lance Naiks, Naiks and

Havildars; ransferred.. fram .one Ratiation to another  Battalion, in the.’

interesi of public service or oA :_aj.fsn'misn_‘mi\'c..grmmdsi for confirmalipn

against available permanoat posts of, the Batfalion from which they werc
transfered shall be kept in. vicw, while ordering conficraation sO ‘that these
porsoanel arernot preiudiced in: the “matter of confirmation solely because
of such transfer. L ey ' e "

" (6) A member of the Rifiés. ¥

hose conduct is under investigation of

inguiry, trial or againstﬁ'whom-.vi'r_hfa‘:t'igatiom- inquiry or trial is contem--

plated, if otherwise ;%ﬁgibiég;%.?hallﬁ;.bu considered- for confirmation as if no
such’ investigation oF inquiry of uiel were pending or contemplated against

‘him and in case be, is:found suiable for copfirmation @ permanent post

shall also be carmarked fo “hir but confirmation order in respect of him
shali be issued after hig.se hiliiy, fos” ggggligmagiim fiay been re-assessed, in

¢-'sd

‘authority competent

(7y Confirmatuon -Mm

Tt -foy other requitements, i an, necossary fot; confismation o
pegson concerned arg-yat il - W

Y. a deceas

stity -shail oot be yalid and the orders by which ‘such

athotity supctior to sueh appointing aunthority.

| investig jon, nquity of i el s,

retrospective effect fromeany: .

S) BiTumbons wwsie i 2, e e Bireaptinn viokative - of statytozy”
&, confirmations in absence of substantive vacanieies and conBrmaueos

made shall be fiabic to Be set aside by the appointifig”

date ; provided— ) Ry S et =
Cgmre wd s cxistad on that-date: o ._ ™
TR R £ s pectively was uctually bolding ' -
ot iduld have heidd St tufay v ;15 -2ppOIntmEnt to & highet OF 2%,
equivaleht post or depu tion elsey o o
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Lo recommend

"pe convened
the Rifles, e

oS " - R 4
Boant of Committee unecds o
gogfirmation but before confirmiag a member of
agthority shall satisfy itsell that the person concerned

is upright and honest . . S B
- educatiocally qualificd for the post ; %y k

' character and conduct s '
15 passed prescribed cadres of departmental examinations W

T

fas--been examincd.-by_éapprt}primc medical puthority where
ECEss d found fit ; and

c-othierwise qualified [,t_)sfconﬁrmat.ion
srders and instructions. -

#hstanding the pro"'isiéns o

under the relevant Tules,

.

f sub-rule {103, persons promoted

ified guota under sub-rule (3) of Rules 3 shall be confirmed:
required to acquire the rank qualificalion. their promotion:
! unqualified quota, provided they satisfy othcr canditions for

_}?&-;}‘Eﬁw&ths&nnding provisions of sub-rule {10y persons: promoted.
“entsd to a rank of post . aiter condonation of-a dsficiency OF in
: -0 a condition for appointment shall be confirmed without heing
“to make up the deficiency or satisfy the eondition  retaxed for
tmeats provided they satisfy other condition for confirmation.

fioy and maintenance of senfority lists.
= S o
fate seniority lisis shall be maintained for each
| Wircless. Clerical, Motor Tranfport. Bunil. Armourer
onnel, as also for Envolled Followets.
jority list of Enrolicd -Followers. Rifl
¢ compiled and maintained up 1o dets
red baitaiion. S s ,
3y, Semloriny 1St of Havildars,and Naib Subsdars shall he compiled
mﬁmtggrmup {o date by the Deputy, .l\nspccmr-(ju.mcmi.
fiority lisis.of the Subedars’shall be compiled and matitained
thc'?,i)n:;pec:tér-Gencr_?l..\ L . % : o
;':{:n;:cs affecting. 2 senioritytist shell be. reparted promptiy”
dant” conceraed ta. the authorities required 10 compile and
ozity lists of Havildars, Neib Subedars and Subedars.. .. - .
iheiupro. date ceniority lists shall be periodically " published - and
for information of all goncerned. :
; shiforit ay be revised, on coa
Sy member of the Refies of otherwise by the
mraintain the concerned list or by aay

oLy, "
gl Coafidential reposts in respact of member of ihe Rifles.
writien at the end

5 m,m_}.-wconﬁdemml remarss/reports shall be
L Bnancial year for each mvmber of toe Rifies.

ratk of
and

men, Lance Naiks and
by the Commandant

3

sideration.of represenialon.
authority  required to
authority saperior 18

-
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(2} Such remarks or reports shall also be written when either the
reporting officer or the person reported upon is transferred 1o another post
during the interval betwcen two annual reports.

(3) No report should, however, be written wnless the person to be
reported upon has physically served at least for a period of 20 days under a
reporting officer. ’

(4) The Inspector-General shall lay dawn the form in which these
reports shall be writien. ’

(3) An adverse eatry in these reports whether relating 1o a remediable
or mremediable defect, shall be communicated to the person for whom it
nas becn writen by the accepting officer. !

(6) The representation, if any, against adverse entries should be sub-
mitted, through proper channel within 30 days of the rzecint of the adverse
-remarks, by the persons for whom the same have been made to the accepting
officer, who shall cxpeditiously dispose of the same, if RECeSsary, in consul-
tation with reporting und reviewing officers, in the following menner $

(3) if the accepting authority fecls that the remarks were justified and
the representation against the same was frivolous, he may order that a
further ertry may be made in the reports of the individua! concerned that
he did not take correction in good spirit ; or

(D) if the dccepting officer feels that there is no good ground for inter-
ference, he may reject the representation ; or

() if the accepting authority feels that remarks should be altered. he
should make the necessary entry seperalely nnder nroner attedntion s {he
appropriate place of the report, the original entiv itell should not b
corrected ; or :

(d) if the accepting officer feels that the remarks are unjustified and,
. therelore, deserve expunction, he should score through the remarks, paste it
over or otherwise obliterate it and also make a dated entry under his signa-
ture stating that he has done so,

(7} Reports in respect of personnet on deputation shatl be written n
duplicate and orizinals.of the same furwarded o thelr carent orgsnisaiions
by the authority xequired to maintain files relating 10 those reports,

{8) While the Commandant of the Batialion concerned shzll maintain
Files mentioned in sub-rule (7) for alt personne! of and below the ranks of
@ Naib Subedars, these files in respect of Subsdars shall be maintained by the

Dennty Insmectar lamoeat
i i g o

©) Reporting, Reoveiwing and Accepting officers for different ranks.
shall be as under :— o .

Sk Eank . Reporiing Reviewing AcCepting
.. No, . Qffirer. Ofer. CUfficer.
. .(ﬂ Earolted Followers, Riflemen, Converasd Commandant © Conunandan.

Lange Naiks, Naiks and Asstt.
. Harildass other “than Havil-  Conunandany/
© o dary (ETeck). Modical Obeer.




x
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i 2 3 3 5
L ‘:I'-" Havildars (Clerk), Concerned Dy, " Commandant  Dy. Inspecior
Commandant! ) General
Asgistant .
o Commandant. ’
' Naib Subedars other than Concerned ~do- Deputy
- Maib Subedars ($tonographer/ Asstt, Comman- 1nspester :
- ClerkfAccountant/Head Clérky. ‘dand Medical General,
-y S Officer, < 3
"l. . " .
| Naib Sybedar (Stenographer)  Commandant  Daputy -do- :
s B : 5 Inspector
- General
l\_!nib Subedars (Clerk Conceraed Ny, Commandant  Depuly
Accosntant/Head Cierk). Comuiandant/ Inspecior
¥ Assistant General
Commandant, ' !
Subsdars Conceraed Commandant  Deputy ) H
£ Asstt. Comman- Irspector R i
dantfDeputy Gereral and @ wt éﬁ&ﬁs : BEA o,
. Commandant. Inspector 3 Cluse Mo, ;N
General, R‘Cm']g_ Mo, M
J’-,_ ape e I A
Sybedars who are (unctioning ~ Commyndant Dszputy " -do- ' mgﬁ RO on -»].. ¥
as Subedar Major. Inspector A, TERe !
= : T W A
. General TRraps BEBY o

G

© Note): Subedars in temporary command of the companics shall not . !
e initiate reports of subordinate officers serving under them and in < i
£ such cases, the veports shall be initiated by Commandant himself. !

Note-2 : For the personnel of 37 Morter, Signal and Band platouns, the
Asstt Commandant postzd as Adjutant shall be the concerned
Asstt Commandant as these. plateons arc. normally to function : 5 1
- undet his- immediate, control. . For the .personnet of MT platoon T :
oo and QM platoon,, the, Assistant -Commandant posted as Quarter - ; 1
' ‘Master shall ‘be' the cocerned Assistant. Commandant as these o P R :
: platoons are normaily to Tunction under. his immediate control. - '
3. Service Books and Personst Files. ' |
(1) The Commandant shall maiatain 2 service book and a personal - |
file for sgeh member of the Riles borne on the strength of s Battalion/ i
cutublishment. : }
" (2) The service book shall be in such forms es mey be laid down by o

the Inspector-General, i
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(3 Thé service book shall be rﬁé?{fﬁ-iﬂ@d in agcordancs with the pro-
ot 167 ;

visions. of the Supplementary Rules 197 to 203 ang para 81 of the General
Flmcia}. Ru!es‘_ LR d H Rt ' g H a7

- s

&) Rewasds eamed and punishments: incurred Dy a: member of foree
shall be enterag I Rl service book, OR scpazate puges to be earmarked for
the purpuse, in red ink. ) 2 :

e TR

(5)" Particutars of?provious scxjvia_éc, if any, and option c}_ci:kciscd'ugxdcr

Rulz 19 of Central Civit Service {pension) Rules 1972 as apnlicabls to Tripura
Or corresponding pension rude as may be in force at tha relevant time siould
nvariably be recocded in service book under proper attestation,

(6) As far as p{}ssibll_c,. all papers relating to an individua-’l'including his
representations, i any,.. and copics 6f ‘Battalion orders coucerning his
Fecruitment, promotion” and other major events in his servige;life including

punishments, awaided. to ‘him as, also the. ﬂ}ﬂéwing documents shouid be. .
securely kepy in chronological order in his personal file which is intended’

o be 2 permancnt fecord :
{2) _Recruitment Roll.
{6} Copies of Educational Certificates,
{€) *Verification RolL h
(d) Pr&gress reportfsheet for Recruirs,
(¢} GPE Nomination Form,

& Attestation Cerlificates. 3 O
(®) Option ender Rule 19 of Central Civil Service (Pension Rules 1972),

(). Discharge Cedtificate, i airy.
(i} Nomination . for: Family ‘Pension.
3 Previows record of service, if any.

(k) Copies of repo tts for eadres/courses St
s - i “A-. L S I
W4 smtuaseiry sheeq

{81 - Yoks shall be kept, in
 Officer, por below the raik of Assistant Comnivandant to be- dominaicd by
the Commandant. I casc a'service buok is lost op eatrios in the same are
-lamoered with  the e e R et s B accountable. for
" the"ame, * When handing ovér and taling over charge, u special Meniion

¥ of a(ia?cticd :

regarding servigy bouks shall be madge: stuting specificelty whethér Bty service’

book has been logt or tampered with., When any instance of foss of it Service
book or tampering of entries ¥ the same comes 1o notice, Commundant shall

ciuse o ini-‘ncdiute i qufry to ﬁ'__,-g:rcz.'r}-u:.sihih!_‘.' for the Lane ior aoptonriiie
E!L‘t'fifh- :'-g,-\:a.}-_r ot £i i ; :

4
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5

After the inspection is com-
s'mcc buoir shalf be madc mdzcatmg the time and dale

ets sh&H bc rmblishcd in 1wo parts, by cach Batlalion/

iy signed by the Assistant Comymandant posted as Adjutant
~officer aythorised in this behalfl by the Commam,lam

the part 1 ef the Battalion order shall include matters of
stiative nature, the part H of such order i is intended 1o notify
h.lcfl aﬁ:cz pay and ailowanccs of the persennet or are'lo be

-ach Friday and when a Friday is a holday on the next -

_by Commandant and other higher
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() Enrolement.
(k) Exteosion of scn'ficc..

() Fixation of pay. )

(m) LIC i & . 3 %1
(n)  Hospital Adimjssionﬂ)ischargc.

{0) Inva!idazion;’Su_pcmnnuation.

{p} fIncrementc

(4) Leave/Rejoining from Leave,

{r; Prcmo:t’on/ﬂcvgrsiohs

(s) Punishments.

() Rewmployment.

(u) Rewards.

(v) Special appointment.
{(w) Susp::miou,fReinstatcmcnt.

(x) Miscellaneous.

(#) A copy of the Battalion order shall be sent to all the sub-units agd
scctions of the Battalion/sstablishment concernzd as also to the Deputy
Inspector-General.

{5 Violation of any Battation Grocr would faniamount io disobe-
dience of orders znd shall be punishable accordingly,

15, Transfer,

(1) All transfer within a Battalion/establishment shall be ordered by
Commandant.

(2) Inter-Battation/Establishment transfers shall be ordered 'by ths
Deputy Inspector-General. s

Provided that for such transfers of Subedars prior approval of the
Inspecior-Geaerai shaii be necessary,

corresponding General Dhiry rank Imrérpective =f $ASiNar N Bas it
. Tequisite rank qualification. for that- rank ‘or not and in such case rank
< gualification shall also not be required for the confirmation of the person
concerned in corresponding general duty rank. .
16, Leave and Leave Travel Concession,

() The memsber of the Rifles on deputation shafl be governed by
such leave rules and leave Travel concession rules as are provided in their
respective torms of deputation. :

(N ’rbﬂ ml’mf"){-‘ﬁ; nf tha Bifa x*.!lw\-_— [} N -!....-.._ TR e S N

R

(1), siwall be governed by the same leave rules as are applicable 1o the personnel

of corresponding rank of Tripura Police and be entitled to such leave travel
concessions as may be provided by these rules.
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g ! ' =
+i...(3)  Petied spent by a member of the Rifles in journey from his place
. of.posting o his home town and vice versa (during leave including cusual
! chlm excess of two days shalf be treated as spent on dusv and cach order
¥ which leave i sanctioned shall specify the journey period (to be reckoned
%8 spent o duly) aliowsd to the concerned member of the Rifles.

_4 Not more than 12.5% of the actual strength in cach rank Shall be

ordirarily pesmitted to remain on earned leave, leave on half pay, commuted
keave and cxtra ordinary leave at a time,

5) The Inspsctor-General may girect (at his discretion) racall of a
asptoce: of the Rifles on leave for duty at place {s) specified by him. A
on recalied from leave shall be paid travelling allowances as on tour

e place where he was availing leave Lo the place at which he is to
for, duty. :

6} The tmpector-Cieneral may suspend, at his diserction,
ledwe 1o the members of Rifies for a spectfied period.

) . The kave My bn sanctioned by the authority as

—

grant of

mentioned

Rank Kind of Authority competent to
. Leave, sanction,

Conceroed Assistant
Commandant/Meical
Oflcer.

. .Enrolled Foliowers/Riflemea/ Casuai Leave
‘Lance Naiks/Naiks/ Havildars, ;

nrolted Followers/Riflermen/ All types of Commandant or Deputy
e Naiks/Nalks/Havildars. leave includiap Commandant when,

casual leave, a2uthorised by Comman-
.  dant,
(= Na:&Submhm -do- Commardant
41 S ir - * Casual leave -
All types of | o oedes - T
Teave including

Caseal fegve.

A member of the Rifes granted leave on medical grounds shall
fuitted o re-join duty unless he produces medical certificate of
W the medical authority who recommended such leave and sucl
‘niedical authority as may be indicated by the authority who sanctioned

). The authority competent to sanction leave may refer 4 member
¢ Rifles recommend for grant of leave on medical groomds by w Medieal
10 any ather Medici! Ulticer of its choice for second opinion in which
03 ﬁe';sj_ccond spinion shall prevail,

*



ol

T r—

18 Tripura Gizgtte, Extraordinsry Tssue, June 23, 1930 A D

€10) The period spent by a member of the Rifies for treatment of his
ailment, sickness 2nd rest availed in connection wi); his sickness/ailment
shall be debited against his casual leave and when cisual leave is not avail-
able.such other Jeave (including leave without pay) as may be admissible to
him. Provided that stich period will be treated ag spent on duty if certified
by the Commandant that such ailment /sickness ;- caused due to operational
duty, poriormed by the gerson concerned. . '

(11) Before a member of Rifles procecus on leave including casual
leave, he shopie oba‘ain_i;avg‘ccgriﬁqam 1 fomn Jaid down by the Inspector-

General from his Conipany Commander or from such. other officer as may
be Specified by leave sanctioning authority and the officer issuing the certi-

ficate shall ascertain and record on the duplicate of the saig certificate the -

address on whick the concerned member of Rifles can be comacted while
on keave. e

{12} Besides suych disciplinary aclion as may be taken against the
members of the Rifles for ahsenting unauthorisedly from duty or overstaying-
leave, .the appointing authority of copcerned member of the Rifies mav order
that such absence. or ovemtayal may cither be treated “Dies nop™ {which
shall not cansitute a’begak n service but period treated as “dies non™ shall -
not be counted for any purpotcs or wnauthorised #bsenee as such which

would result in (unless condoned)/forfeiture of the past service for thé

purpose of pension. -

- {13} . Leave shall. not be normally granted when a member of Rifles
Is under training. - - g

17. Rewards,

A member of the Rifizs may be grauted a cash reward for commendable

devalion to duty, exceiteat performance of duty, smart turn out, displaying
ercmplary civic sense aad the like (£AS0NS MMeTiting recognition,

(2} Powers of Joicrent officers for granting Cash Rewards to a member
-of the Rifles oq ant one DCCasion, are as under :—

1l

SL " Designationof the officer, - Amount up towhick

(3) Thr .ojﬁiccrs.mcnaioned..in sub-rule (2} may also grant rewards,
up to.the imits specified. in: the.said sub-ruie, to 2 member of public or a
nnﬁ*@mtﬁd?‘fﬁéiﬂhérimmgézetted, aiicer of a central or a State. Police
Foice or t0 a non-gazetted officer of Central or a State Govt. who renders
to the Kifles such assistance as in fhe opision of the officer granting reward

menits cecagaition.

(33 The grant of a reward is subjeci 1o the condition that funds are
avaiiable in the budget of the officer grantimg the reward,

Hou = ~ may gant mwﬂ.l.'d

2} Inspectar< eperal . Rs. 1.000/- i
53 Eroputy fripector-Geasral Rs. 500/

1€} - Cotmmgndsiar . . e Rs 2500
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*-(5).The Officer grannng reward shall briefly record in the relevant.
grder by, which reward is granted, the.reasons for which a reward has
becn -granted. - . -
(6):1f the disclosure of reasofis for which rewacrd has been grarited
I adversély. « affcct any person of public’ intérest, the reghirement
specificd it sub-rule (5) may be dispensed with al the discretion of the
officer granting reward. S s > :

Tpining«—

(I)A member of the Rifies shail undergo such preliminary, basic, .
sher, collective and specialist training as may be considered necessary @

»

By‘ﬁf’ihéi “Inspector-Geheral ‘o1 the’ Deputy ™ Tnspettor:Genetal ' or the’ f
Commeandant, Ly
i &

(2} For the Trajning ~ mentioned in sub-ruic (1. a member of thé
‘may be deputed at any place within ‘India. :
) The period -spent under training “mentioned in subsrale (1) ghal
ated as duty for all purpose. ' X
(8) The personnel for the training specified insuberule (1) shall "be
i@ pnd detailed by Commandant. @
member of the Rifles on a course
pdpcted outside Tripura duration of which is more than 12 weeks, prios
fiction of the Sratz Govermment shall be necessary.  1or teputation

ch-sate courses. the duration of which does not execed 12 weeks, ihe
‘tion may be accorded by the tnspector-General.

“9% The Deputy Inspector-General  shail  prepare annually, in the
opii of October, 2 tratning’ directive containing the guidelines aceord-
o which the training of members of the Rifles shall ber organised i
gatendar year. After the directive is approved by the Inspector-
the same shall be circulated for the ‘guidance of all ‘Commandants.

In eachFebruary, . Commangdani shall suii_amit a report o' the
'ngcc;or-(}maml. bdicatimg. the action tsken ‘on ‘the - training

rovided that for deputation of a

‘6F the preceding vedr. _;‘Th%:_-:-f_:i:pon'f- should explain  the. reusons
“forshorfalls, if any, in (he aclievement Of the' tarzets laid down by the
direotive. s omop e RE D 4 A
_\'}_ﬁnnuziiy ihe Inspector-General shall comvzne a meeting ‘of 'the
ty" [nspector-Geaeral” and Continditlants ‘of’ thet Riftes ‘with “himself
.chaif to:—
"(:1}-_ raview the standard of training and the cyllabi. for various
gourses ; and ;
{b) devise ways and means for [further improvements in the
training of the mémbers of the' Rifies; and’ "~ _
(¢} coesider such other matiens 15 may Tiave  beuring - on the
{raining ‘of the members of the Rifies. .

¢
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(8) Members of Rifles who fail 1o qualify in Annual Range Firing -
or range firing held as a part of 3 training course or cadre shail be aiven
second charce and the cost of extra ammunition thus expended shail be
recovered from them and in case an individual fails in the second chance
as well an adverse entry shall be made in his Annual corfidental Keport
to this effect, : Co : “

CHAPTER—IIT
OTHER SERVICE CORDITIONS .

18. ‘Scale of pay. special pay and allowance for the members of the rifies :

- - {1) The members of the Riffes shall draw pay, special pay and all other
allowancss at the scalesfat rates as may be sanctioned for the corresponding
ravks of Tripura Armad Police from time to time and considering the special
nature of the duties of the members of the Riflas, State Gavi. " inay suitably
increase such scales or tates for members of the Rifles.

(2) Corresponding gank of Tripura State Rifles and Tripura Armied
Police shalt be as follows for all purposs ;— - '

Si: New. Rank in TSR Rank in Sicic Pulice
{a) Subedar Inspector of Police
{b} Nazib Subedar i Sub-Inspecior of Police
(¢} “Havildar Head Constable
{d)” Naik Naik
{e) L/Naik L/Naik
(f) Rifemecn Constable
(g} cnroiled Follower Followsar’

Note-~Since Fotlowers in Tripra State Rifles ere members of Rifles as providad
Tiresectisn 3 of the Act they spall be entitied to all allovances as may by
sanctioned or admissible for a Riflemen of the Tripura - Stare  Rifles
aotwithstanding . the -cquation sperified in wihorils m
L Peasimaﬂaolhﬁr})ea&—cum-mﬁrment Benefits : _
; I 1 : 1ibe tﬁeibﬁesshall be governed by thesame rules
oply ta the ferSonael ol eostesponding rant of Tripura Police.
o f-i% conside l‘ﬁiﬂm ‘of the nature of thair dutizs, the State
¢ may suitably liberalise the provivions of the aid rules in so fir
123 fre miembers of ‘the Rifles are-concernud.
2.1 Ration Mogey : ! _
- .- () The micmbers of the Rifles shalt be pad Ration moiey at the wame
rales #nd subjset ty the :ams condition. as anpiy 10 the prrsonned of correi-
Coponding sank 6 the State Armcd Police. :
o Ra _ m%n;g'payabfé to g menhee of the Riflzs shall not be
bidnd would compuse the working capital for the reeimental
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mess in which he is to pariake his meals, and only such portion of it as is not
required for compiete adjustment of his monthly mess bill shall be paid to him
in gash, and in case the mess bill is more than the ration mon<y pavable to him
the balance shall be paid by him from his pay and allowances towards complete
adjustrent of his mess daes, However, for rcasons 1o be recorded, Commandant
may permit 2 member of the Rifles to draw ration money in cash,

22. Free accommodation :

(1) All members of the Riﬁcs"sha!i reside in rent free barrack accommo-
A dat_ion unless specially permitted for a spacific period by the Commandant to
. reside elsewhere with their family and while according such permission  the
- Commandant may impose such conditions as hs may deem Bt

(2) The permission given undsr sub-rule (1) may be revoked at any time
at the discretion of the Commandant,

(3)  Subject to availability of married accommodtion, all members of

the Rifles shall be provided rent frez residential quartors at Battalion Head-

© qudrters or at any other suitable place, near the pla:e of their nosting, for their
*. - faniilies and when such accommodation cannot be provided to any member of
the Rifles, who has put in at least five years of service ia the  Rifles and wishes
o keep his family nearby. he mey be allowed to hire a spitable residential

-e

- accommodation for his family in area ncar his Batalion Headguarters or at |

another place, near the place of his posting. as nay be approved by the
Commandant, in whivh case he shail be paid such amount of House rent
aliowance as may be sanctioned by the State Government from tise to tinte,

23, Exgratia orants :

The members of Rifles who are killed or injared while on duty thall be paid
such grants according to the same rules which apply to the personnel of corres-
pording rank of Trigura Police ;

Providad that coﬁ*.idering the nature of their duaties, the Stats Government

E ihe Riffes,

24, Provision of Railway, Bus and Air Travel warrant <

- :As Far ds possible. the members of Riftes shall be isated thess wa rrant: For
»travel on duty or for training or for availing fcave traval concession,  When the
family of a member of the Rifies accompanies him for availing leave travel
coneestion, these warrants may atso be issued for persons comprising his family.

25. Leave Travel Cancession :
The members of the Rifics shall enjoy same Leave Travel Concossion as

- may be admissible to other employess of the State Government from timu to
L time, :

Terms and conditinns fur mppointucat by Deputation and ‘Iranster :

; These terms shalt b uch o may be specifid ay the stitte Government
- from time to time.

[T N—.

may suitably liberalise thewe rafes in 30 far as the same apply to the members of

b b Tkt hion b
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27. Supcrasnuation :
Age for superannuatioon for the members of, the Rifles shall be as under—

SL-No Ranks: - Age of Superannuation
{a) Subedars ™ S5 years
(b} Naidb Subedars ; . 55 years
{c} Hawldars 20 years
(d) Naiks . g 50 years
(ey 'Lance Naiks 4 50 years
(f) Riflemeh . 50 vears
(g} Enrolled Followers 50 yeurs
28, YYelfare : : -

(I} Instructions for the constitation, management and sources of income
for different regimental funds inciuding the Tripura State Rifles Benevolent
and Welfare Fund and Tripura . State Rifles Sporty Fund and the benefits 1o be
provided from’ these funds as’also instructions Tor regplating the working of
differcnt regimental institutions’. (like the Fainily Welfare Cenire, Cunteens,
Dairy Farm and Vegetable Gardens) shall’ ‘be kuid down by orders’ir writing
Sythe Inapeaine diansenl

{2) THe I[nspector-Genersl mav also sanction nritching grant from
Government funds at the rate not exceedianz Rupeas 13 iFifteen ) per member
of the Riftes per year towards the Tripura State Ritles Renctelont aad Welfare
Fund.

" 29" Finaacial powers’ : .

(i} Fiaancial powers of the Commandant shall be the same as are vested
in a Supzrinteadent of Tripurd Police asd such other powers a3 may be dele-
gated {0 him from time to fime by the” State "Government,

{2) The Deputy [nspactor-General shall have full powsrs to sanction
continzent expeaditnre on sctleTeguiated ftends. © In regard fo ‘other items, he
mv sanction expznditure vp to the following limits :

« fiy - Nomrecurring " Rapers Ten thousand at a time,
ED Reéetigriap ¢ - Rupées'Oué thousand at a time.

{3} Powers conferred by sub-rule (I} and sub-rule (2) shall be exercised
with die régard to provisions of General. Finance Rules and other relevant
riles and such general and- special instructions.as may be issued by lhe State
Gbvi. from time to time in this behalf.

U Srale of laifarm :

Scaletat which items of ‘uniform and accouatremants and Mufti are to be
provided. to the-members: of the Rifles free of cost shali be as Jaid down in
Appendix-l.
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“ 3k Scale of arms and ammunition ;

The scale at which arms,. dmmunitions, explosives and other ordnance
ei'ea hall be supplicd to a Battalion of the Rifles shall be such as may be laid
¥ ths State Gove fmm ume ‘ta time.

32 _thﬂie‘ .of- Mgtor. Vehicles

éach Battalion may be prov:dcd vehicles at the following scales —

SL N.o. Type of vchuclﬁ Quantity Rcmarl\s
S . . authorised
1, Jecps (Petrol) . Bt VI Elucluding 3 for cscort
2, Medium vehicles (Ioad-cum—troop o
! carviers) - 10
‘3. Heavy vehicles (foad-cum-troop
" garders) 10
'4. "Ambulance i
"5, Water tanker i
6. -Motor Cycles (350 CO) 2
7. : Jeep trailers 6
8. Water trailers 3
9. -Cycles 34

T . Cemsemrom e

- Note 1—307 of the Heavy vchtcles rmay be with 4-whecl drive.

33, «Seale, of iSignal equipment :
- Sedie of Sigoal equpment shall he as laid down in Appendm-ﬁ

34, ..Seple, of Tentage : 5
'z Eech Battalion may be Qt{wn‘im lg:magq.ai e Foilo\\cmg scale

i N‘e-.' e itém et Quanuty Rﬂmarks
b ! - T amhonsed .

'}ent larﬁe AR T e -.40 a.‘{os.
2 Tent mediutm - 42 Nos.
2t small 21 Nos.
il & eent tating o F 21 Nes.
5. Tent store with kanats 4 Nos.
6., Shamianas 4 Nos,
7. Tarpauline (different sizes) a(} }\03.

35. Scale of other stores :
Scale of all other stores, equcpmcnts and insiroments shatt be faid dosa

by the lospector-Geacral by order.in writing.

e ——
_0 mss hiBR4

mm | . () PO
Catlg, ROt

% Apessn, WO L e

"fi‘ Date... .nw.;‘
_"-R A LA E_‘a



=

24 Tripura Gazette, Extraordinary 1ssue, June 23, 1986 A. D.

.

CHAPTER--IV
DEPARTMENTAL PROCEEDING

36. If an offense talling under 5cct§rm 10 0r 1} or 1A of the Act has  heen

committed. all facts of the anes -1 D% paved boiore-an Appeliate Authority -

as 800n as possible for taking a decision whether the delinquent member of the
Rifle is to be tried by a Rifles Courtoris o be dealt with dc—part.mentally.

37. The following shall not amount to punishments, within the meining of
Section {2 of the Act, namesly

(1) withholding of inzrements of a member of the Rifles for his failure to
pass any departmental sxamination in accordance with the rules or
orders governing the ranks to which he Gelongs or post which he holds
or the terms of his appomunent ;

(i) stoppage of a member of the Rifles at the eflicciency bar in the tims
scale of pay on the ground of his unfitness to cross the bar *

Liil) nou-promotion of a mewber of the Rifies, whethor in a sub-stantive or
officiating capacity, afier consideration of his case 1o a rank or post
for promotion 1o which he is eligible ;

(v} revemsion of & snember of 1he Kirt2s oticiating in 4 higher rank or post
10 2 lower rank or post on the ground that he is considered  to be
unsuitable for such highor rank or POst or on any administrative ground
not conuectsd witk his conduct ;

{(v) reversion of member of the Rifies, appeinted on probation to any
other rank or a post or to his parmanent rank or pogt during or at the
end or the period of probation in accordance with the terms of his
appointment or the rules or orders Bovermay sueh probution

{vi) replacement of the services of a member of the Rifies whose services
have bezn borrowad or obtlained on deputation from any arganization
or agency at the disposal of such organisation or agency ;

(vil) compulsory rztiremeat of 3 member of the-Rifles in accordance with
the provisions relating to his Supcrannuation or retirement -
{vill) termination of services t— =
(a) of a member of -&h‘e-:-Riﬂmhappoiniqd oa probalion durine or at
i the end of the period of his probation according to tha rules and
orders governing such probation : or
(b) of a momber of the Rifles in accordance with the provisions of
these rules or Tripura Statc Rifles {Recruitment Rules) 1984,
providing for such termination ; and
{c) of a member of the Rifies employed under an agréenient i
areardanas moit RIS A qs’l\:‘.vu!t:ﬂl.
»

38. Disciplinary Authorty ! .

(i} The Inspector General may award any of the punishments specified
in Sect'on 12 to a member of the Rifles - '

{2) The Depute Tnsnsctars waat /0 - St SR
spevitied m Seeuon 12 to & member of Rifics ;
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P ovided that he shall pot award, thé punishment of dismissal or removal:
‘service or compulsory retirement or seduction in rank to a Subedar. )
(3] Commandant may award any of tho punishments . specificd in 7
ﬂﬁiﬁutoammherofthemﬁes;'fﬁ C Ty e
"\ Provided.that he shall not award punishment ‘of dismissal er removai
m service or compulsory retirenﬁntordeduction in rank to & Subedar. - '
;7 In case where the prescribed disciplinary authorty is unable to
funiction as disciplinary authority in respect of member of the Riffes  on account

F it being personnally concerned with the charge or being a material witness in,.
1t of the charge, it shall move authority next_superior 1o itin rank and the

P ]
Jatter authority may nominate another -authority, at least corresponding in
iyank to the former authority, as ad-hoc disciplinary authority for the case. ~

¢ * (5) Punishments to the members of the Rifles who are on deputation
"fiom other orgamisations shall be awarded with due regard to special provision
made in these rules for deputationists. -~ . T :

i

et
e -

39, Procedure for Awarding l\ﬁnorm!mshmmls P i
{1) These punishments shall , be awarded by the Competent authority

or petty cases of misconduct and indiscipline, as far as possible, after hearing

in the orderly room OB the basis of an ali;gaﬁon 1eport.

(2) TIn orderly Room the defaulter shali be informed of allegations

against him 2ad evidence available in support of these allegations and asked -

gains 0
. whether he pleads guilty or not ;

: {3) Incase the dcfaulter pleads guilty, the authnrity mentioned in sub-
~ rulo (1) shall frame his ﬁnd.i-ngsinihqcascandpqsgsuch orders as it may deem

i . :

. (4) Incasethe defaulter does not plead guilty, the withess {¢s) in support
. of allegations shall be examined in the presence of the -defaulter, who may
briefly cross-¢xamine these witnesses. by putﬁﬁg such questions as may be per-

mitted by the authority holding the Orderly Roo. .

o )] -A&erexaminationandqu#ﬁn?@d&;f}
..in sab-rule (4), the witnesses, if say, in sppport of defeacd
“in course of this examination. the. 2aihor
put such questions to these witesses #s. it MY,
~ - (6) After examisation of the defence;
allowed to make such statcment 8 ho s ywish 10
’ (7) The authority holding Orderly Kooy piay, 2. S800. G
roay consider necessary from defaulier o ARy WitREss: Yhethe ]
nilegations or defence. et Y SE R e
(8) The authority holding the Orderly Room shall Comuider o ghe o0
material which has surfaced in-courss of procéedings meali o d o SUDTIEES
), (5), (6) and (7) and frame its Sindi g in the case 230 pass suid ordzc as it
may deem it g .
{9) The substance of:
(z) slicgatlons lovelicd |
(b) the plea of the defaulter; and




2 Tripura Gazette, Extraordinary lssue, June 23, 1986 A. D.

bk b

i) testimony of each-witness fin brief) as well as the fiadings of the
. zathority holding the Orderiy Room and heorder passed by the

' snid authority sha}l‘bcrewrded in the Orderly Rowa Regsier.

40.  Procedue for Award of a Major Punishmeat " 5

Procedure for_award."of Major Punishments specified in Section 12 of the
Act shall ymutatis muiandis) be ths same as is provided for imposing of major
penalties on Government servants undzt the Central Civil Services (Classi-

fication, Control aud Appezl) Rules 1965 a5 modificd from time to time. ~

" Provided that the defaniterfaccused member of the Rifles shali not be
permitied to take the assistance of anyone, who is nota serving officer or serving
member of the Rifles, to.present the case on his behall.

41, Common Procceding 5 .. .
Where two or more members of-the Rifles are concerned in any case, the

authority competent to impose-the punishment of dismissal from service on all
such members may make an order directing that disciplinary action agaiust all

of them shaii be lukeéa in commor proceeding.

42, Specia! Provisions for Awird of pusishments in certain cases :
Not witstanding anything containcd in Rules 36 to Rule 41 ==

{i) Where any punishment is 10 be awarded to a membes of the Rifles,

on the ground of his conduct, which has led to his conviction
on a criminal charge or where member of the Rifles is to be
 dismissed "under section 13 of the ACT ; or

(i) Where the disciplinary authority ‘s <atisfied for reasons to be

cecorded by it in.writing that it 15 reasonably not practicable to
%iold an inguity in the mannet provided in these rulgs 3 oF
e _

(ifi) Where the Governot of Tripnea is catisfied that in the intercst -

of the State, it is not expedicnt to hotd any inquiry
fiided in these ruics, the disciplinary authority
cos of e Case and make Such qrd:';r

_.of the security
la the manadr pee
; ity consides the c

Gl G '--"'\';‘thler%qnwasc_\_:_ .
Provided that the Tripu _ & O
gﬁhere such consuliation is necessarg, before any owler i3 made in any case muder

43. Suspension of 21 af“ tb% Rifles .

deom 0 -

(1) Besides 122500 :'{ﬁéﬁﬁoﬁéd in section 17 of the ACT, the Inspector

* Cieneral or the Deputy Inspector-General or Commandant may place a member

of the Rifles under suspemsion sgaset wigrm o Asparrmental nroceeding 1S
contemnplated or punding ;

Provided that where the order of suspensian is made by an auihority lower
than ths appointing authorily, such authority shall forth-with report to the
appointing authority the CircumStANCes in which the order was made. .

£33 A mpyher of the Rides shall be deernad to have been placed under
suspension by an order of appuinumg avmionty — .
(a) With elfect from the date of his detention, if he s detained in
civi! custody, whether on 2 criminal charge or olherwist for a
period exceediag fortyeight hours

5 S i i

Public Service “Gomuission shail be consalted; -
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(b) " with effect from the date of his conviction, if in.the event pf 2 con
viction for an offence, he i3 sentenced to a terim of imprisoament *
exceediag 48 hours and'is not forthwith dismissed or removed or
compulsorily retired coasequent to such conviction.

Explanation : The period of 48 hours referred to in clause (b) shall be
computed from the commencement of the imprisonment after the conviction
and for this  purpsse, intermilteat periods of imprisoament, il any, shall be
taken into account G .

(3y Where a punishment of dismissal, removal or compulsory retirement -
from service imposed upon a member'of Rifles " under suspension is set “aside

. in-appeal or-on review wider-these rules and the case is remitted for further
. inquiry or action ar with- any other directions the order of his suspension shall

be deemed to have continued in‘force on and from the date of the original
order of dismissul, removal or compuisory retirement and shali remain in force
until further orders. Woan . m .

(4) Where a puaishment of dismissal, removal or compulsory retirement

8 a‘.ho'-" Chi' e w ¥,

. from service imposed upon 4 member of the Rifes is set aside of declared or

rendered void in consequence of or by a decision of a Court of Luw and the

- disciplinary authority, on a consideration of the circumstances of the case, .

decides to hold a further inquiry against him on the aliegations on which the
punishment of dismissal, rsmoval or compulsery retircment was originally ,
awarded, the member of the. Rifizs shall be deemed to have been placed under

:suspension by the appointing authority from the date of the original order of

disraissal, removal or compulsory retirement aad shall continge to remain under
suspension until further order ; i g

Providad that no such further inquiry shall be ordered unless it is intended
to meet a situation where the' Court has passed any order purely on technical
grounds without going into the merits of the case.

(5) (2) Anorder of suspension made or deemed to have been made under
this rule shalf continue to remain in force until it is modified or
revoked by authority competent te do so; -

(b) Where a member;of the Rifies is suspended or is deemed to have
been suspended {whether in conncction with any: disciplinary
proceeding or etherwise} and any other disciplinary proceeding 1s

commenced againstvhim daring the continuance of this suspension
: 1o placs him uader suspeasion may, for
3 writing direct that the said member of the
auc o bie under suspension unti] the termigation of

- T . Bl g e R R,

#

¥

{c) An oeder Qf suspef mﬂda or deemed to have been made undér g
this rule pay af SR¥ time be modified or revoked by the authority
which made or 15,

: 5 daemed to have made the order or by any autho-

rity to whichthat authorty is subordinele. s

44, Resporasidillities of Mambers of the Riftes dusing suspensioa- i
1} A membeér of the Rifles shall ot by reason of his suspension cease

to be a member of the Rifles: . © AT e e
2} While dtitiag’szsension the powdrs of su¢

shall bz in adeyanse, he shall continue to remain subjc

" .

nr——
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disciplin® and penalities to which he would kave been subject if he was on duty,
and as such shall femein present during all roli calls and fallins and carry out
such other orders as may be made by the Commandant for maintenance of
_discipline. : §

© (3) A member of the Rlﬂcs under susperision shall deposit arms and
ammunition and belt with the suspending authority or such officer as may be
- specified by such authority. . o om, B

45, Provisions for Deputationists :

, Special provisions regarding persops appointed as members of Rifles on
.. deputation from other forganisations :
(1) Persons on deputation may be placed under suspension, provided
-that the Commandant of the Rifies under whom the person suspended is posted
.- immediately before suspension shalll forthwith inform the parent organisation
of the said person of the circumstances leading to the order of suspension.

(2) Such person my also be proceeded agamst for award of a punish-
. mentspecified in “Section: 12 of the Act by an authority of the Rifles corapetent
~+ to award any of these.punishments to a member of the Rifies of the mak held .
. bysuch person s g LT St ‘
i Provided that the Coramandant of the Rifles under whom such person is
. posted shall forthwith inform the parent organisation of the said person of the
circumstzness leading to the commencment of the proceedings.
(3) In the light of the Departmental proceedings conducted against
such person i— '
(i} If the competent authority of the Rifles fecls that any of the puuish- -
ments specified in clauses (@) to () of sub-section {1) of section 12 .
of the Ast should be awarded to the said person, st may maxe
such orders as it deems necessary and inform the paront organi-
sation of the said person :

Provided that-inthe event of a difference of opinion. betwecn the
concerued authority of the Rifles and the concerned authority of the parent
. organisation, the services of said person shall be replaced at the disposal of

"
J .

i

fred (8 to'(§) of sub-saction (1) of !
the.Actshould be awarded, it shallreplace servicss. ..

' of the said perioniat"the ‘disposal of his parent osganisation and
- transmil {6 the patens orgatisation the procesdings of theinquiry
for mkihy necassary acion. . T Ve i

rens auaesiy of e Rifes b of the opinios that a

Note : Provisions of elause (i) of sub-rule (3) shall apply if the provisions of
sub-section {1y of section §3 of the Act are to be invoked against such
persan. :

45, Appeals.

1. No appeal shall tie against :— )
() Any order made by the Governor ;
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{ii) Aay order of the i&edocntory pature or the nature of a step-in-
aid or the final disposal of a disciplinary proceedmg ; -

{iif) any order passed by inquiring suthority in course of ioquiry under
Rule 40 of these Rules ; and. )

1

(iv) any order of 2 competeat authority by which :—

(a) A minor punishment specified in _Section 12 of the act, excepting
punishment of ommt in Quarter Guard for more than 7
days, has been & by &n outhority not below the renk of a

Commandant ; or . o ;

{b) a penat dediction mentioned at clause (a), {b) or (c) of section
14 of the xs:thasbm imposed 3 or.
(¢) a recruit has becn discharged during or at the end of his period of
training including extension of such a period, if auy ;
(¥) An order of suspension made by competent suthority.
(2) Appeliate Authorities for the purpose of this rule shall be as under :—

S1. Authority by whom the Appellate suthority
No. order is passed.

(a) Naib Subedar ' Commandant
(b) Subecar : - Commandant
(¢} Assistant Commandant - . Commandant
{d) Deputy Commandant ~ Commandant
{¢) Commandant Dreputy Inspector-General
{f) Deputy Inspector-General Inspector~General
.. .8) Inspector General ;. _+ Governor of Tripura.
¢3) No appeai shail be entectained uniess such appeal is preferred within
a petiod of 30 days from the date on which a copy of the order appealed a2gainst
is delivered to the appeallant ; g '

expltyrofho pettod it s

. e
L

4) E ‘preferring an appea shaﬂﬂosescpara%ﬁiyin _, ‘iﬁﬁ
gad A appeal shall contain all material statemeats and arguments 08 Which
_ the appeallant relies and shall not sontain any disrespect{ul ar improper langudge
and shall be compi;tciniis&fp y ST G e
© - "¢5) Every appeal, whether the it s still /
shall be prosented to the authority to whem the appeal lics, a copy being for-
 (6) ‘The authority who made the order appealed agaiost sball on recelpt
of a copy of tho appeal forward the same with kis commonts thercon together
with the relevaat records to the appellate authionity without any avoidable delay

and without waitiog for eny direction from the appellate authority. -

e

.+ Provided that the ap tewthoruymaa' entertain an’a-pﬁeaf after the e

.\
-
i
i

sppeliant is still in the ; Rifles - 08 bot,, - - g
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{7) The Appellate suthority shall consider the appeal as follows =

(i) 1n"case of appeal against an order awarding any of the. major
-~ punishments or enhancing any punishment the appellate authority
shall consider = o 4 2

(i) Whetber the procedure g duni Ti those rulse has haen vomplied

with and if not, whether such non-compliance has .resuited m

. violation of any provisjon of the ¢ onstitation of India or in the
failure of justice ; .

(b) Whether the findings of the competent authority are warranted
by the evidence on record ; and @ "

1) Whether the punishment of the enhanced punishment awarded
is adequate, tnadequate or SeVere ; and pass orders i—

() Confirming, snhancing, reducirg of scitingaside the peralty : “or

‘(b) remitling thie case to the anthority which awarded or ¢nhanced
the punishment or to.any other authonty with such direction a3
it may decm fit 3n the circusmstantes of the case ;
Provided that \— ’ . N

(@) The Tripurd Public Service - Comnaunda shall b consulted
where such consultalion is AECessaTy.

(b)« if such cnhan¢ed punishment which the apoilate authority pro-
poses is o of the punisiiments specified i clauss {g) to (§) of sub-
section (1) of section 12 of the ACT and an_ inquiry has rot been

held in thecase the apoellate authority shall. subject to the
provisioas of Rule 40, itself hold such jaguiry or divect that such
inquiry be held o accordance with the grovisions of ihese rules
and thereaier, o consideration of proceadings of such  Inguiry
and afler giviag the appeliant & reasenable opportunity of making
a representation. Against the : panishment proposed on the basi

_ of evidense adduced dunng such inquirty niake such order, asit

may deem fit ; -

o4 .(c) ‘Lf:the enhahied pansarent waneh apniiaatt surharity NFODOSE
-toimposeis Qi\ﬁﬁﬁ_ﬁ}}tpﬂﬂi&hﬁ:ﬁﬁ specified in clauses () 1o ¢j) of ~ub-scction
(1) of section 120f the Actand an in-a_;‘ri? has-alegady. been feld incthe s,
the appeliaic authority-shall, after giving the appelant 1 reasonable opportunity.

. ..of making & _ge_asnt;ettion‘ agamst the pu ishmont “proposed -On the basis of
“evidenice aﬂdueeﬂd.t:mgtha inquiry, | i."ﬁé‘@gﬁi_-qrdcm as it may deem fit ;and

(di}' no ordet ignpﬁsing an #a anced pt:hishmﬁnl shatl be made in any
other case unless the appellant has been given 4 feasonable opportunity for

Jpotine H=wamﬁon agaitst such punishmient.

{iii} In anw appeal against any other order 2ga1ast TR 8
the appellate authority shall comsider ali the circunstanecs of the

case and mak ¢ such orders, within its compstencs, . 10 may deem
just and equitable.

(9) Tha aathoritv which made the order appealed ag‘ain'at shall give
offact to the ordar passed Dy (o¢ Bpuiwe st

o3,
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47. Revisiou.

(1) The State GoveramentfAppeliate Authority may, calt for record/
records of any departmuntal proceedings conducted against a memaber of the
Rifle at any time and may pass such orders/give such directiops as ma be

pecessary for ensuring proper justice or to prevent miscarriage of justice. - -
Provided that no order enhancing any penishment shall be made by} any
revising autherity unicss the concerneg member of the Rifles has beén given a
‘reasonable’ opportunity of makinga represeatition against tho enhanced punish-
ment proposed and except after consultation-with the Tripura - Public Sarvice
Commission where such consultation is pecessary. i

_#(2) No proczeding for revision shall be commenced in Tespect of en
order for which appeal lies until -after the exgiry of the period of limitation
for an appeal-or the disposal of the appeal where any such appeal has been
preferred. : - :

. (8) An application for revision shull be dealt within the samo manger
as if it was an appeal under these rules.

1

"

. CHAPTER—V
; : & MISCELLANEQUS PROQVISION
43. Powers of Superior Officer 5 ‘ "B &

_ Powers vested by these rujes and the Tripura State Rifles (Recruitment)
Rules, 1984 in any funcdonary may be excercised by any authority to which
such fomctionary is subordunate. . _

.49. Redressel ol Grievances = . ,

. Members of the R.fles are strictly prohibited from taking recousa to any
means othet than those preseeribed below for rodiessel of their grievances 3. -
(2} by written peiitwm’adﬂ_nm to ' Commandant/othet » senior’

through porper chauacl:

B L S TET S P e | - . T,
A8 - Sl A T b

T Y reéqiiest to " Appes sont Uy inthe orderly room of .
Coxmandant/other sestior -officers’for matkng oral submissionss, , . ..0v F

or . : wr o oem T :
(¢} by ventilating gﬁcmn':ﬁ'&omﬂy in any unit Sammelon to be held

by the Cummaﬂdal:_(tg'othﬁf senior officer 5 ? ; 3
Provided that the members of Rifles are enjoincd upon to observa

due dscorum and discipline while making any oral/written - submission before

& semior officer. T Yo '

50. Relaxation :
‘Where the State  Goverpment is satisfied for reasons to be recorded in
writing that it is necessary OF expedient to do so, It may by order relax any of
these rules in specific cases.
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51" Remoral of ot ; .

Where any deubt arises as. to the imiorprowaon of dicse rules, il slall S
referred to the Stato Gommt for decision.

52. Removal of mﬁm!ﬁu - ) -

If any difficulty arises in gmng effect to any of the provigions of these mlfzs,
the State Governement may by order do anything not inconsistent  with the
provizions of these rules, which appear to it necessary for the purposc of
removing the difficulty,

P e e By order of the Governor,

P. R. Acharjec

Under Secretary,
Government of Tripura.

: - S Appendix—I
SCALE OF UNIFORM & MUFTL
. (Sco rule 30)

Iil. | Articles |, Q-@nﬁty Lie - Remarks
0. i : '

nsien ey < Boot Jungle

1. Biapket Barrak

ik _2Nos,  Syrs
2. -Badges ofmnk(M itz

K . iﬁct:..;*__ e 6 .X'rs_

4, Boot Ankle Black
A(Ammupition) . 1P 1Yr.

S, Cap Beret Rifle gresn 1No. 1Y
6. , Coat Parka (2 laym)f .

: Great-Coat. : 1 No. 6 Yrs.
7. Onat Rlager 'Rl;m 1 No, 5 ¥rs,

8. Combat dress/Dangri Khaki 1No.  1Yr.
9. Formation Sign afl rarks - 1 No. 1Y¥r
10. Ground sheet Khaki/0.G.. INe.  2Yms.

11. Hackle {Golden) B 1 No. 2Yrs.
s e e B Bl o e il e
13. Kit Bag Universal 1 No. 6 "x'r:.,
14. Letter shoulder Metal

{Black)- . I Pr. 2 Yrs.
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15. Leather bhelt black with
Metal crest 0
16. Mess tin set
17. Mosquite net )
18. Name Plate Rifie green 7
19. 'Pigri Poplia (5 M) for
Sikhs (R/green).
20, Steel trunk
21. Socks Nylon Black
22. Shoe leather black
23. Socks Woollen Q.G/Khaki
24. Shirt terrveotton Khaki
25. Shirt Khaki Celiular (full)
26. Side Cap Serga
27. Trouser Khaki drill
28. - Trouser terrycoiton Khaki
29, Trouser Terrycotton Grey
30. Towel bathing
31. Whistle Cord Rifle Green
32, Water Proof coats with hood/
Cap Khaki.
13. Shirt Terrycotton Whits
34. PT Shoes Browa (Canves)
35, Vest Cotton (Singlet)
36, Vest Cotton Q.G.
37. Whistle Matropolitan
38.. "__Bq.dgu‘;i’agfif Cap (White
._Mata{- | ;
39, Durry
40. Jungle Hat Khaki/O.G.
41, Half Shirt Khaki Ceilular
42. Shoulder Title {Cotton)
with black leteers.
43. Shoulder Title (Metal) Black
44. Short Khaki Drill
45, Mug. Faamclied
46, Chevron Cloth {Black)

1 No.
1 No.
1 "'No.
1 No.

3 Nos.

1 No.
1P
1Pr.
2 Prs.
1 No.

2 Nos.

1 No.

2 Nos.

1 No.

1 Nos.
2 MNos.

1 No.

1 No.
1 No.
2 Pri

2 Nos.
Z Nos.
2 Nos.

i No.
I No.
1 No.

. 2 Nos.

1 Set
i Set

2 Nos,

! No
AT

5 Yrs.
4 Yrs.
4 Yrs.
4¥rs.

3 Yrs.
& Yro.
1Y
2 Yrs.
1 ¥Yr.
3 Yrs.
1Y¥r
2 Yrs.
I Yr.
3 Yrs.
2 Yrs.
1Yr
2 Yrs,

3 Y.
2 Yrs.

13 Yra for Hav, &
helow,

3 ¥Yrs.
3 Yrs.
3 Yrs.

3Yrs. -
3V
1Yr.
1Ye

& Yra

3 Y

FYr bor Haov, &
helow.

2% il

Ty For NOCO. only
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1 2 3 4
47. Scarl 1 No. 5 Yr.. For Hav. &
) helow J
4%, Plate Steel (Stainless) I No. 8 Yrs. -do-
49, Spoon Stesl (Stainless) » I No. 8 Yrs -do-
30. Stec! Bowl (Staindess) 1 No. & Yrs -do-
51. PT Shoe White Canvas 1 Pr. 1 ¥r, For 50s only
§2. Socks Nylon White | 1 Pr. 1Yr. -do-
§3. Belt Sambrown lzather
{Black) I No 12 Yrs. -do-
54, Shirt Wkhite fHalf Sleeve)
Cotton 2 Nos 5 ¥rs. -do-
35. Short White (Half Pant)
. Cotton . 2 Nos. 1 Yr. -do-
36. Ribbon Red & Blue I Set | ¥r. ~do-
57. Epsulstte with Cotlon
cmbroidersd Stars (Blazk) } Pr. 5Y¥rs -do-
B. Fquipmests
58. Water bottle complete with
cover & Cork & carrier, I No. 3 Yrs.
59. Haver-savk with straps
shoulder Left & Right. | No. 3 Yrs,
§). Pouches Basic WE Part 37 2 Prs. 6 Yrs.
A1 Ankler Weh i1 Pr. 3 Yrs.
62 Braces Normat R/L } Pr. 2 Y5,
U630 08 Pack (complete), Web.©  INo. 4 Y
64. Belt Waist Web 1 No. & Yrs.
65. Helmet Stech/FG 1 No. Indcimite pariod.
66. Slirg Web } MNo. 3 ¥rs. For Hav, &
beiow
Wi DRYUBLL 3 rug v e i Ciss U
68.. Pouch Web Ama Pistol/ :
Revolver 1 Na. 3 ¥rs. For SOs only
69. Revolver/Pistol Pouch Web I Nao. Indefinitz period
. ) For 50s omly.
70. Revolver Layanard I No. 3 Y15 FOr DU Oy
71. Lathi Cane ‘ 1 Ne. Indefinite period.
s
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Appendix—I.
1 : Stock 107 above the authorised scale for the total authorised’s
streapth of the Bn shall be permissible by way of reserve,

Note 2 Additional extra authorisation (over and above scale mentaned).

"Note :

Ld
.

BerxNpupwd

11
12

C e

i4.
16.
17.
18,

{a) Mortar Pl one Dangri each for & period of ong cyear.
(b) MT Pl bne Dangri vach for a period of one year.

{c) Band platoon will be auntherised extra band dress separately for
symmer.and Winter, as per scalc and pattern to be laid down by the
Inspector-General. E

(d) Clerical Staff :
(i) Ove pair black Shoe for a period of one year.
(i) Socks Nylong Khaki for a period of one yedr.

’

5  Blanket Woollen—Oune extra blanket may be issued by Commandant
depending upan the place of posting and weather.
. Appendix—I11
SCALE OF SIGNAL EQUIPMENT.
¥ (Sec Rule 33)
HF sets complete 16 Nos.
With accessories.
VHF sets cemplete with accessories. 52 Nos.
Hand Held-cets (VHE) complete with ACCESFOTICS. 99 Nns.
Batiery- charging Engine (Petrol} 35 Nos.
Mains operated Battery Charnger. 10 Nos,
Sotar Cell Bastery Charging unit, 10 Nos.
Battery charger for Dry fit Batteries. 34 Nos.
Solar Still (Distilled water plant) 10 Nox.
Secondary Battery 12 Volt. 100 MNos.
Dry fit Battery. _ 177 Noa.
Generator Set 5.0 KVA. 1 No.
Generator St 3.5 KVA _ ' 1 No.
Generator Set. 25 KVA , : 3 Nos.
a0.Line Cordless Exchange (1IN 2 Nos.
Felephone Magaeto or as available, 40 MNos,
Cable Ficld.- 20 Drums (30 Kms)
Repair and Test Equipment. As on required basis.
Spare for communication equipmest— As on required basis.

By arder of the Governor,
P. R. Acharjec

Under Secretary,
Government of Tripura

Frinted at the Tripura Government Press, Aparisla.
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Tripur
Government of Tripura
Home Department g o

Dated, Agartala, the 156th May, 2004.

O. F. 6 (6)-PDIB4 ‘
NOTIFICATION

powers conferred by proviso 1o article 308 of the Constitution of india.
foliowing rules 10 amend the Tripura State

pleased 10 make the
Service Conditions etc.} Rules. 1986, namely .-

In exercise of the
the Govemeor of Tripura is
Rifles {Discipling, Control &

1. Shor title and comrnance:‘nent -
) 1 These Rules may beta
Service Conditions etc.
2 They shall come into force on and. fro

Official Gazette..

lled the Tripura state Rifles {Discipline Control &

) Amendment Rules, 2004
m the date of their publication in the

¥

2. Arendment of Rute- 30 -
1_inthe Tripura State Rifles (Discipling, Control & Service Conditicns etc.) Rules,

1986, in Appendix - | of Rute -30. -

(i) against serial number gr
Khaki” , in column 3 of quant

be substituted |

per 25 and 27 and
hall be deleted.

at dress/ Dangr

article “Comb
2 No' shall,

elating to the
figure 1 No' the figure

ity, for the

all entries against them inthe correspending

{in gerial num
columns 8

By order of the Governor,

K. Ambuly
Joint Secretary to the
Government of Tripura.

Government of Tripura
Department of Power
Agaitata, Tripura

Dated, Agartala, the 15th May, 2004.

fESTT-Ih‘SBJ‘P-!I“. g27-11

OFFICE ORDER

" NO. F. 6 (100)/CEE

ais pleased 0 sransfer & post, the
(Elect.) which will take immediate
Oth May, 2004.

ce the Governor of Tripur
Assistant Engineers
hall be completed within 3

in the interest of public semvi
cers (Elect) &

following Executive Engin
of this order s

efiect. The whole process
D

g

________.._.-—-—'——'"_'_—-_
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. GAZETTE R

Published by Authority
EXTRAORDINARY ISSUE

Agartala, Tuesday, October 26, 2010 A. D., *-‘k'a}ﬁka 4, 1932 5. E.

PART--I-- Orders and N:}iiﬁcatmns by the Qﬂ&éknment of Tripura,
The High (fourt Government 'maasury etc.

GOVERKMENT OF TRIFURA
| HOME DEPARTMENT
No.F.42(5)-PD/2003 i DatMartala the ZBth October, 2010.

=i

In exercise of the powvers conferred iy Section 22 of the Tripura
State Rlfle Act, 1983, the State Government hereély makes the fouc:wing riies

namely-
1. Short title & commencement -
it These Rules may be cailed *Trinurs State Bifies (Discipline, Control,

Service Conditions) Second Amendment) Rules, 2010,

{in They shall come Into force on the daté of their publication in the
efficza!ﬁgazette

2. _M of Sub-ruted) of Rule-28

« N Sub-rule @ of Rule 28 of the Tripura State Rifles (Discipline,
control, Service Conditions) Rules, 1986, the foflowing shall be substituted

I

nameiy -

28. Welfare

{2 The Director General may also sanction matching grant from
Government funds at the rate not exceeding Rs. 45!-(Rupees forrv five) per
member of the Rifles per year towards the Tripura State RIfles Benevolent and
Wwelfzare Fund,

By orger in the of the Governor

ment of Tripura
% ¥ oot

Pnnted ar the Tripura Governmernt Press, A garta!a _ e
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GAZETTE

Published by Authority
EXTRACRDINARY ISSUE

Agartala, Wednesday, October 27, 2010 A.D., Kartika 5, 1932 S. E.

PART--l-- Orders and Nntiﬁca’tions by the Government of Tripura,
The aigh Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
? HOME DEPARTMENT
No. F. 42(5)-PD/2004 . Bated, Agartala, the 20th October, 2010.
: ' NOTIFICATION

In exercise of the power conferred by section 22 of Tripura State Rifie Act, 1983,
the State Government hereby makes the following Rule namely -

1. Short title and commencement -

i} These Rutes may be calied The Tripura sState Rifles (Discipiine, cantrol,
Service Condition etc) (Amenument) Rules, 2010,

(i They shall come into force on and from the date of their publication in
. the official gazette.

2. Amendment of Rule 27 -

For the provisions under Rule 27 of the The Tripura State Rifles (Discipiine,
Control, Service Condition ete) Rules, 1988, the foliowing shail be substituted namely -

27. Superannuation:

Age for superannuatien for the membsrs OFf the Rifles shall be as under

, Si ND. Ranks Age of superannuation
{ @) Subedars ; 57 vears
= =) Nalb subedars : 57 years
) Havildars ' 52 years ﬁ‘
=) Nalks 52 years |
i {ey Lance Naiks 52 years ' T
B ) Riflemen 52 years
@ Enrolled Followers - ) 52 years

By order of the Covernor

LI cnaucﬁ:u ]
[»] utv Secretary to tha
overnment of Tripura

Printed at the Tripura Government Press, Agartala.



GOVERNMENT OF TRIPURA
HOME DEPARTMENT

No F.42(1)-PD/2010 Dated. Agartala, the 25th July, 2071

NOTIFICATION

In exercise of the powers-conferred by Section 22 of the Tripura State Rifles Act 1983,
the Governor is pleased to amend the Tripura State Rifles (Discipline, Control, Service Conditions
etc) Rules, 1986 to deal with matter in connection with and incidental thereto the abolition of

* the rank of-'Lance Naik in the TSR Battalions. o

- 2 Amendment of Rule 3 ¢

1 Short title and Commencement :
(iy ~ These Rules may be called Tripura State Rifles (Discipling, Con
Conditions etc) (Fourth Amendment) Rules, 2011,

he date of their publication in the official

trol, Service

(i) They shall come into force on and from t
Gazette. *

ewhere of the Tripura State Rifles
hereinafter referred to as the
k" in the principai rules shall

The word “Lance Naik’ appearing in Rule 3 and els
(Discipling, Control, Service Conditions etc) Rules, 1886, (
orincipal rules) shall stand deleted. All reference to ‘lance Nai

Qenceforth_ p_e_ read as reference to ‘fl_aL___ﬂ e e———
- . : 239G .

1 TR e WA



Tripura Gazette, Part-l, October 28, 2011 A. D

- Sub Ruie (1) of Rule 4 of the principal rules shall be substituted with the fellowing

3 Amendment cf Rule 4 :
rsame}y .,
(2)

Approved lists of candidates qualified and recommended for promotions o different -
General Duty ranks shali be prepared and reviewed annually as follows -

promotion of Riflemen as Lance Naik™ the word “Lance Naik” shall be replaced with *Naik”.

B

In sub rule {

) of Rule 5 of the principal rules i;'}-.the heading “The Approved list A for

' Si-' Designation of the list and rank for Aulhority. required preparing. reviewing
! No promotion to which to be prgpared and maintatning current approved lists
, (1) List-A : For promotion of Rifleman as Commandant of the Battalion concemed
'L i Naiks. . . . :
(i) ; List-B : For promotion of Naiks as Commandant of the Battalion concerned. W
Havildar. o '
iy | List-C - For promotion of Havildar as Deputy irispector General.
I Naib Subedar. £
(i) | List-D :"For promotion of Naib Subedar | Director General
as Subedar. = !
4, Amendment of Rule 5, 6, 7, 8, efc

[}

The heading "Approved list-B for promotion of Lance Naik as Naiks” and the Clause
{a). (b} and (c) for promotion of Lance-Naik as Naik shall stand deleted.

_ - The Approved iist C, D, E, appearing in rule 5(1) 8, 7 8 & elsewhere shall be renamed
as B C D respectively.

Amendment of Rule 19

Subruie (2) of Rule 19 of the principal rules shall be‘s‘ub,stitu‘red with the following namely;

*Corresponding rank of Tripura State Rifles and Tripura Armed FPolice shall be as follows =

3. Rank in TSR
No.

Rank in State Po[ice

(a) Subedar

Inspector of Police

(b) Naib Subedar

Sub Inspector of Police

(c) | Havidar

Head Constabte

(d) Naik Naik
(e) Riflemen Conétab_le
L () Enrclled Follower Follower
By order of the Govemor,
- S. Chaudhuri
2 2 Deputy Secretary to the
Government of Tripura. .

331



No, 374 Registered No. N

TRIPURA "ﬁim GAZETTE

Published by Auvthority
EXTRACGREINARY ISSUE

Agartala, Saturday, September 8, 2014 A. D., Bhadra 15, 1936 S. E.

PART--l-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury eic.

No. F 42{5)-PD/2004(P)
GOVERNNENT OF TRIPURA
HOME DEPARTMENT
(Tele Fax No. +91-281-2414185)

Daiegd, Agartale, the 7th July, 2014
NOTIFICATICN -

in exarcise of the power conferred by Section 22 of Tripura State Rifles Act, 1983, the Governor is
hereby pleasad to make the following Rules to further amend in respect of the Tripura State Rifles {Discipling, Control,
Service Conditions etc.) Rules, 1988 1o deal with the matier in connection with enhancement of qualiiying age for

premotion from Havildare fo Maib Subedars and Naib Subedars o Subedars respactively.

1, Short, title and commencement-

{1 These ruies may be called Trpura Staie Rifies (Discipling, Control, Service Condifion etc.} {5 {sw
Amendmznt) Rulss, 2014,
(i They shall come inte foroe on the dafe of their publication in the Ofiicial Gazetie.
2. tmendment of Approved List-{ € ) under Rule- 5(1)
In Approved List- ( C ) under Rule-5(1) of Tripura State Rifles (Discipiine, Caontrol, Service Condilions,
tc.) Rules, 1986 the words * forty years” shall be subsiiwied by * forty - two years

2, Amendment of Approved List- (D) under Rute- 5[1)

in Approved List- (D) under Rule-5(1) of Tripura State Rifles {Discipiine, Control, Seivice Conditions,
eic.) Rules, 1988 the words * forty- five years™ shall be substiuted by ™ forty- seven years™

By ordar of the Govemnor

P -‘-_'Ih\ gz”"’i

{Barun - JASH 73
Secretary to the
Government of Tripura
Emaill: secy.home-tr@nicin

Frinted at the Tripura Governient Press, Agartala,

A Y e e

I
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No.516 Regisiered No. N, 12, 030

Published by Authority
EXTRAORDINARY ISSUE

Agartala, Tuesday, March 5, 2019 A. D, Phalguna 14, 1940 S.E. . B
Part - I-- Orders and Notifications by the Government of Tripuig, |
The High Court, Government Treasury etc. b
GOVERNMENT OF TRIPURA i,
HOME DEPARTMENT, |
NO.F.42(10)-PD/2008(Part-11)/g18 Dated, Agartala, the 27th Febru# rr 2019,

NOTIFICATION L

|
In exercise of the power conferred by Section 22 of Tripura State Rifles Act, 1983,
the Governor is hereby pieased to make the following Rule to further amend in respect of
the Tripura State Rifles (Discipline, Control, Service Conditions etc.) Rules, 1986 for rais-
ing of 02( two) new Indian Reserve Battalions,

(2) Short, title and commencement-

() These rules may be called “ The Tripura State Rifles (Discipline,fCio.ntrql,
Service Conditions etc) (6th Amendment Rules, 2018", R
(Il) They shall come into force on the date of their pubiication in the Official 4’5{}2@!&0.
b '
(3) Amendment of Rule-5 | ;
Rule-5 Conditions for eligibility for approved lists - [

(1) A person should satisfy the following conditions to beconie eligﬂljilfnfe for
consideration for inclusion in the concerned approved Jists: f

| I
Approved List ‘C'-for promotion of Assistant- Naib Subedars as Naibh JSMJedgfs

(@) Must have at least 2 years satisfactory service as Assistant Sub—lrispector.
By order in the name of the Governor,
S. Chaudhuri

Addl. Secretary to the :
GovernmentofTripura. -

Printed at the Trj pura Government Press, agartala.







